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 Tremary  No,  i00—Derarrment  or  President  to  complete  the  sum

 हाथा.  to  defray  the  charges
 “That  a  sum  not

 Bs,  400,000,  be  granted  to  the
 President  to  complete  the  sum
 कहलाएगा,  to  defray  the  charges which  wil]  come  in  course  of
 payment  during  the  year  ending the  Slst  day  of  March,  1088,  in
 respect  of  ‘Department  of  Parlia-
 mentary  Affairs’.”
 Demanp  No.  0l—Derasrment  oF

 SocrAL  WELFARE
 “That  a  sum  not  exceeding Rs,  10,562,000  be  granted  to  the

 President  to  complete  the  sum
 necessory  to  defray  the  charges which  will  come  in  course  of
 Payment  during  the  year  ending the  39]  day  of  March,  1968,  in
 respect  of  ‘Department  of  Social ‘Welfare  rs

 Demawp  No.  02—Ornen  Revenue  Ex- हक एएए  OF  THE  DEPARTMENT  OF
 Socia,  WELFARE

 “That  a  sum  not  excecding Rs,  2,28,44,000  छह  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 peyment  during  the  year  ending the  3lst  day  of  March,  1968,  in
 respect  of  ‘Other  Revenue  Expen- diture  of  the  Department  of  Social Welfare’."

 Demanp  No.  06—PtLanninc  Commis-
 SION

 “That  a  sum  not  exceeding Rs.  +1,16,25,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  durihg  the  year  ending the  Slst  day  of  March,  1968,  in
 respect  of  ‘Planning  Commission’.”

 Demann  No.  i07—Lox  Sania
 “That  a  sum  not  exceeding Re.  -1,00,92,000  be  granted  to  the

 which  will  come  in  छह  of
 payment  during  the  year  ending the  3ist  day  of  March,  1988,  in
 Teapect  of  "Lok  Sabha’.”
 Demanp  No.  l08—Rasya  Sapna

 “That  a  sum  not  68
 Rs,  37/42.000  कह  granted  to  the
 President  to  complete  the  sum
 necéstary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 reapect  of  ‘Rajya  Sabha’.”

 Demann  No.  09—SecRETARIAT  OF  धि
 Vice-Presment

 “That  a  stim  not  exceeding Rs.  175,000  be  granted  to  the
 President  to  complete  the  sum
 nectssary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending
 the  3st  day  of  March,  I988,  in
 respect  of  ‘Secretariat  of  the  Vice-
 President'.”

 i8.04  bra,
 APPROPRIATION  (No.2)  BILL,*

 1967
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarfi Desai);  Sir,  I  beg  to  mowe  for  leave
 to  introduce  g  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 daied  Fund  of  India  for  the  gervices
 of  the  financial  year  1967-68,

 fr.  Speaker:  Motion  moved:
 “That  leave  be  granted  to  intro-

 duce  g  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of
 the  financial  year  1967-68."

 श्री  ु  लिमये  (मुंगेर)  :  अध्यक्ष  महोदय
 नियम  72  के  अन्दर  मैंने  ग्राहकों  चुना  दी
 है  |  मैं  इस  पर  बोलना  चाहता  हूं  ।
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 [जी  बु  लिये]
 इन्होंने  जो  एप्रोप्रिएशन  बिल  को  पेश

 करते  की  ग्र नुम ति  मांगी  है  इसका  मैं  इसलिए
 विरोध  कर  रहा हू  कि  मैं  कुछ  बुनियादी  बाते उठाना  चाहता  हु  ।  इस  बिल  में  कहा  गया  है  :

 Meow  there  may  be  paid  and

 ett  बडी  रकम  को  विनियोग  करमे  फे
 लिए  यह  बिल  पेश  कर  रहे  ;  शौर  प्रतिऋति मास  रहे  है।  मैं  केवल  दो  बुनियादी  बातों को  लेना  चाहता  हु  ।  प्राधिकार  यह  रकम  यह किय  लिए  चाहते  है  ?  सरकार  चलाने  के  लिए
 ही  तो  चाहने  है  ।  लेकिन  मै  बुनियादी  सवाल
 इस  वक्‍त  यह  उड़ा  हां  हु  कि  क्या  वास्तव  से
 यह  अस्क!  अस्तित्व  में  है  ?  जिस  तरह  अध्यक्ष
 महोदय  मस्तिष्क  के  बिना  शरीर  होता  है जसी  तरह  से  यह  सरकार  नेताविहोन  बने
 गई  है

 Th,  Minister  of Affairs  and)  =  Communications Ram  Subhag  Singh}:  No,  no.
 Mr.  Speaker:  It  is  not  general  dis- clusion  now,  You  have  written  to me  that  you  wanted  to  rae  some Points  under  rule  so-and-so  If  you

 2  a  eae  discusion,  it  will  lead

 करो  सु  लिमये  मै  केवल  बुनियादी  बाते
 ही  ग्राफ  सामने  रखेगा  ।  ज्यादा  समय  मैं
 नही  लेगा  i:  नियमों  के  अन्दर  मुझे  पूरा  अधि-
 कार  है  कि  मै  बुनियादी  सवालो  को  उठा  मक  |
 सगदौीय  प्रणाली  में  नेता  का  काम  होता  है  कि
 प्रलधिभागीय  शौर  शासकीय  जो  कार्य  हैं
 उनको  देख  रेख  कब  उनमें  समन्यंय  प्रस्थापित
 करे  कौर  साथ  साथ  उनका  एक  सुत्नौकरण
 का...

 Mr,  §peaker:  Which  Ruler
 Shri  Madhe  Limaye:  Rule  72.
 Mr,  Bpeaker:  That  is  right.

 Parliamentary
 (Dr,
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 श्री  ज  लिमये  :  कंसीडरेशन  स्टेज  पर  मैं
 बाद  में  बोलेगा  |  इस  वक्‍त  मैं  मुद्दे  रख  रहा  हु
 वह  जबाब  दे  ।  उसके  बाद  मापकों  जो  करता
 हैं  झप  करें  ।  संसदीय  प्रणाली में  नेता
 का  कया  काम  होता  है  ?  एक  अर्से  से  मैं  देख
 रहा हैं  कि  सदन  में  सदन  के  गीतों  कौर  बंधाते
 मन्त्री  उपस्थित नहीं  रहते  हैं  1  अ्न्तविभागीय
 जो  सवाल  जाते  हूँ  उनका  जवाब  नहीं  सिलता
 tis

 Shri  RD,  Bhandare  (Bombay
 Central):  On  g  point  of  order,  Sir.

 Rule  72  speaks  of  the  introduction
 of  a  Ball,  Then,  if  x  8  opposed,  there
 are  the  grounds  stated  in  the  Rule  for
 opposing  its  introduction.  The  pro-
 Vio  Says:

 “Provided  that  where  a  motion
 is  opposed  on  the  ground  that  the
 Bill  mitiates  Jegsiation  ह.
 the  legislative  competence  of  the
 House

 This  speaks  of  the  constitutional  pro-
 vision,  Our  Constitution  being  fede-
 ral,  there  ya  the  division  of  powers, the  division  of  subjects.  Now,  if  we
 are  to  introduce  a  measuce  touching and  dealing  with  a  subject  which  is
 beyond  the  competence  of  the  Cent-
 ral  Government  or  the  federal  Gov-
 _ हशाशशशश,.  द...  this  Legislature,  then  this
 Rule  72  steps  in.  So  long  as  it  is  not
 beyond  the  competence  of  this  Legis-
 lature  to  deal  with  the  financial  mat-
 ters

 Mr,  Speaker:  Before  the  proviso,
 there  is  the  proper  Rule  72

 It  says: “  ह  brief  explanatory  state-
 ment  from  the  member  who
 moves  ang  from  the  member  who
 opposes  the  motion,  may,  without further  debate,  put  the  question:”
 There  is  golng  to  be  no  debate.
 Shri  Morarji  Desai:  Let  me  read

 the  whole  thing.
 att  ु  लीडरों  :  क्या  यह  भी  प्वाइंट  ग्राफ

 प्रारंभ  पर  खड़े  हुए  हैं
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 Shri  Morarji  Desai:  There  is  no

 question  of  point  of  order,  Rule  72
 ways:

 “If  a  motion  for  leave  to  m-
 troduce  a  Hill  is  opposed,  the
 Speaker,  after  permitting,
 statement  from  the  member  who
 moves  and  from  the  member  who
 opposes  the  motion,  may,  with-
 out  further  debate,  put  the  ques- tion:

 Provided  that  where  a  motion
 is  opposed  on  the  ground  that
 the  Bill  initiates  legislation outside  the  legislative  compe-
 tence  of  the  House,  the  Speaker
 may  permit  a  full  discussion
 पश्शाहणाा,"

 Mr,  Speaker:  There  is  no  question of  g  discussion.  I  have  been  repeated-
 ly  saying,  there  should  be  no  speech, no  diseussion  It  is  only  Rule  72  pro- per,  not  the  proviso,  which  says:

 bel  after  permitting,  of  he thinks  fit,  a  brief  explanatory statement  from  the  member  who
 Moves  gnd  from  the  member  who
 opposes  the  motion,  may,  without
 furtht?  debate,  put  the  quesion:" No  further  debate

 श्री  मु  लिमये  समुदाय  प्रयासों  में
 लेता  का  काम  होता  है  प्र स्त विभागीय  जौर
 शासकीय

 Dr.  Ram  Subhag  Singh:  How  can
 he  make  a  epetch  now?

 at  wy  लिमये  श्राप  जवाब  दीजिये
 आपको  जवाब  देने  का  ग्रन्थकार  हे  ।

 मैं  यह  दर्ज  कर  रहा  था  कि  एक  सूत्रीय रण
 करना,  समन्वय  स्थापित  करना,  देख  रेख
 करना  यह  इनका  काम  है  ।  हम  देख  रहे  हे  कि
 प्रधान  मस्ती  बराबर  गैर  हाजिर  रहती  है  ।
 पन्तविभायीय  सवाल  जब  आते  हे  तो  उनका
 जवाब  सन्तोषजनक  नहीं  मिलता  है  t
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 प्रत्यक्ष  महोदय,  समारोहों  मे  या  उत्सवों
 में  हिस्सा  लेने  का  जो  काम  है,  जो  असल  मे
 राष्ट्रपति  का  काम  है,  उने  कामों  के  लिए  तो
 इनको  काफी  समय  मिलता  है  लेकिन  संसदीय
 प्रणाली  मे  उनके  जो  कर्त्तव्य  है,  उसको  निभाने
 के  लिए  नही  मिलता  &  t  रु  प्रक्षेप  मेरा  यह
 हों  गया  ।

 दूसरा  प्रक्षेप  यह  है  कि  मध्य  प्रदेश  मे
 (इड रपबांश)  मैं  बिल्कुल  संविधान  की  घरानों

 के  अनुसार  बोलेगा  a  कैसे  प्राता  है  यही  बता
 रहा  हू।  सहिष्णुता  दिखाइये  मेरे  प्रति  !  यह  तो
 मुझे  पता  है  कि  आप  तीन  सौ  के  करीब  है  कौर
 मैं  यहा  प्रणेता  पड़ा  हु  ।  मैं  बिल्कुल  मुद्दे  पर  ही
 बोलेगा  ।  मैं  एक  भी  फालतू  बात  नहीं  कहेगा  t
 (व्यय घान).  माननीय  सदस्य  इतनी

 असहिष्णुता  क्यो  दिखा  रहे  है  ?  वालों  का
 जवाब  दलीलों  से  दिया  जाना  चाहिए  1
 (भगवान)  प्राचीन  यह  लोक  सभा  काहे  के
 लिए  है  ?  लोक  सभा  विवाद  के  लिए  हा  ता  है
 नगी  (व्यवधान)  मैं  बिल्कुल  प्रणाली  के  प्रभु-
 सार  चल  रहा  हु,  लेकिन  मध्य  प्रदेश  का  नाम
 लेते  ही  उधर  के  माननीय  सदस्य  गुस्से  हो  गए
 हें,  हल्ला  करते  लग  गए  है,  जैसे  वह  भारत  का
 आग  ही  नहीं  है  ।  क्‍या  मध्य  प्रवेश  का  नाम
 लेना  पाप  है  ?  (व्यवधान)

 Shri  Morarji  Desai:  Here  xt  is  said:

 He  after  permitting,  if  he
 thinks  fit,  a  brief  explanatory
 stalement

 Now,  the  is  not  a  brief  explana-
 tory  statement.  This  is  now  going  into
 the  debate

 sit  मधु  लिमये  यह  ब्रीफ  एक्स प्लेनेट री
 स्टेटमेंट  नहीं  तो  फ्लोर  क्‍यों  है  ?  मैं  कोई  बहस
 नहीं  कर  रहा  हू  t  राधे  से  ज्यादा  समय  तो.
 उधर  के  माननीय  सदस्यों  मे  ले  लिया  हैं



 This  is  very  clear

 of  the  Government  to  certam  very
 relevant  matters  ह  think  what  he  {is
 moying  is  not  arrelevant  =  (Interrup-
 trons)

 wy  fret  में  भो  कुक  तबीआत
 बौर  विवि  जानता  है  ।  मैं  उत् ही  के  झन मार
 ल  राह  1

 ह  हुक्म  सं  कश बाय  (उम् जेत)
 मध्य  प्रदेश  के  मुख्य  जो  दब  तब  सन्जो  बन
 गए  है  क्या  इक  लिएजन  कोंगो का चिसता का  चिन्ता
 होता?

 Mr  Speaker  He  may  confine  him-
 self  only  to  the  pont

 ‘The  Minister  of  State  in  the  De-
 of  Parliamentary  Affairs

 and  Communications)  (Shri  I,K  न
 ral)  I  rise  on  a  point  of  order  Under
 rule  962  of  the  Rules  of  Procedure,  2
 move

 “That  the  queshon,  pe  now
 put  *

 Shri  §  M,  Banerjee  (Kanpur)  [
 rive  on  a  point  of  order

 Mir,  Speaker:  He  is  well  within  his
 right.  to  move  that  motion  Here  the
 rule  Ls

 ‘At  any  tome,  after  »  motion  has

 Anyway  wilj  Mr  Lumaye  complete
 a

 लो  बहु  लिखें  पहा  पर  जो  हल्ला
 हुमा  है  उससे  बय  गया  है  ।  मैंने  ज्यादा  समय
 नहीं  लिया  ह  7

 Snrig  M  baperjee:  On  ह  pont  of

 Mr,  Speaker’  Under  what  rule?

 Shn  is  M  Banerjee’  Under  rule  72
 Under  rule  72,  you  have  permitted
 Mr  Limaye  to  say  something  on  thu
 @  previous  or  direction  given
 in  thas  Houser

 Mr  gpeaker  Mr  Lamaye  has  been

 and  put  ¢he  question
 af  मधु  लिले  संक्षिप्त  घौर  रेलवे

 है  इन  दोनों  बच्छनों को  मानता  हू  ।
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 ‘Mr,  Speaker:  Not  to  speak,  but  to
 Put  a  Question.

 Ghri  7  K.  Gujral:  [  am  well  within
 my  right  to  submit  ९०  you  that  under rule  362,  I  can  move  for  the  closure
 of  the  discussion,  I  move:

 ‘That  the  question  be  now  put”.
 ett  सु  लिमये  क्‍या  इसका  कोई  मतलब

 है  ?  क्‍या  यह  कोई  बहस  है  ?

 Mr,  Speaker:  He  may  put  his  ques- tion  now.

 श्री  सु  लिमये  मै  मध्य  प्रदेश  के  बारे  में
 यह  ह  कर  रहा  था  कि  परसो  गृह  मंत्री  जी
 ने  यहा  दो  बातें  कही.  (व्यिषघान)

 Mr,  Speaker:  That  wil!  Be  taken  up
 separately.

 श्री मधु  लिये  सै  संविधान को  बुनियादी
 बात  उठा  रहा हू  प्रखर  संविधान की  बुनियाद
 खत्म  हो  जायेगी  तो  यह  बिल  कैसे  प्रायेगा  ?
 मैं  बुनियाद  में जा  रहा हू  ।  सरकार  इसको
 जवाब  दे  ।

 Shri  Baj  Raj  Madhok:  He  is
 touchy  about  :t.

 Mr.  Speaker:  That  will  be  taken
 &p  separately.

 ह ,  मयु  लिये  यह  पैसा  हम  लोग  कैसे , दे  सकते  है  ?
 The  Minister  of  Law  (Shri  Govinda

 Menon):  This  is  an  abuse  of  the  rule You  should  not  permit  hum.

 शो  सु  लिमये  :  बिल्कुल  नहीं  1  सरकार
 मैरी  बातों  का  जवाब  दे  ।

 =

 गृह  मैंन ेने  उस  दिल  दो  बाते  कही  :
 एक  तो  उन्होंने यह  कहा  कि  केन्द्र  ने  इसके  बारे में  कोई  सलाह-मशवरा  रही  किया  धौर  दूसरी
 बात  उन्होंने  यह  कही  कि  राज्यपाल  ने  चोट
 306  (ai)  LaD—2,
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 मिनिस्टर  की  खला हू  पर  काम  किया।
 [ध्यान)  मैं  ख़त्म कर  रहा  हू)  (ब्यान)

 हम  लोग  यहा  पर  प्राप़्त में  है  क्‍या  इस-
 लिए  ऐसा  किया  जा  रहा  है  ?  (व्यवधान)

 Shri  L  K.  Gujral: On  a  point  of
 order.

 Shri  R.  D.  Bhandare:  On  a  point  of
 Unterruptons).

 kind  of  intolerance  is  not  far.

 श्री  मु  लिमये ,  दलील  का  जवाब  दलील
 से  दिया  जाता  चाहिए  t
 Mr.  Speaker:  Even  uf  it  is  a

 ot  order,  nm  can  be  rowed  only  one  by
 one.  There  ig  Do  pom  im  a
 Membeis  getung  up  on  pomts  of
 orde:  simultancously

 Shri  L  K,  Gujral:  Shri  Madhu  Li-
 maye  hus  given  you  a  notice  under
 rule  2)8  a)  an  which  he  has  men-
 tioned  the  points  that  he  wants  to
 iaise,

 ft  मधु  लिपे  यह  उसको  $8  मालूम
 हमा  7

 Shri  I,  K.  Gujral:  We  have  receiv-
 ed  a  copy.  We  would  like  to  know
 whether  he  is  using  his  right  to  speak under  ths  nolice  or,

 भरी  सुख  लिपे  218(5)  के  मातहत
 नही,  बल्कि  नियम  72  के  मातहत  बाल  रहा
 है  1  (व्यवधान)  प्रत्यक्ष  महोदय,  मै  आज
 बेरे  5  बजे  उठ  कर  मेहनत  करके  बोल  रहा
 हू  मै  सारे  नियमों  को  दख  कर  बोल  रहा हू  ।
 (व्यवधान)  भ्रमर  ये  लाग  इस  तरह  बाघा

 उत्पन्न  करेंगे,  तो  मै  इसको  बर्दाश्त नही  करूगा  |
 (व्यवधान)  मै  भ्रामक  सरक्षण  चाहता हू  ।

 &  भ्रल्पमत  मे ंहू,  केबल  इसलिए  यह  खूब
 मुझको  नहीं  रोक  सकता है  t  (स्थान) ले
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 दो  मिनट  में  खत्म  कर  रहा  हूं  ।  (व्यवधान)
 मैं  इस  तरह  दबने  वाला  नही  हू  -  इसका  क्‍या
 मतलब  है  ?  श्राप  इस  सात  को  नियमित  घोर
 नियन्त्रित  कीजिये  t
 Mr.  Speaker:  It  is  not  a  question  of

 numbers,  The  hon.  Member  must  con-
 fine  himself  to  the  rules.

 Shri  है,  D.  Bhandare:  On  a  point  of
 order...  (Interruptrms).

 Shri  P.  K.  Deo  (Kalahandi):;  When
 you  are  hearing  one  paint  of  order,
 how  many  other  points  of  order  can
 there  ber

 क्रि  मच  लिये  प्रत्यक्ष  महोदय,  मेरे
 पैरों  में  तकलीफ  हे  ।  मुझे  दस  दफा  बैठता  घोर
 खड़ा  होता  पड़ता  हे  ।  (व्यवधान)  इन  लोगो
 जे--काप्रेसियो  न  ही  मुझ  पर  हमला  किया
 बान?

 Mr,  Speaker:  All  Members  may
 kindly  sa  down  Wha  ig  the  paint  of
 order  that  Shri  R  D,  Bhandwe  wants
 to  raise?  It  is  no  use  raising  the  same
 point  of  order  over  and  over  again

 Shri  Morarji  Desa:  May  1  made
 one  request?  Shr;  Madhu  Lamuye  may
 Speak  sitting  so  that  hi,  legs  may
 not  pain.

 at  मधु  खेमे  मुझे  इस  रियायत  की
 बारू रत  नही  है  ।  मैं  इस  तकलीफ  का  बर्दाश्त
 कर  लगा  ।  लेकिन  इसका  क्या  मतलब  है  कि
 ये  लोग  बार-बार  बाधा  उत्पन्न  कर  हद  ?

 Skri  है.  D.  Bhandare:  The  intro-
 duction  of  an  Appropriation  Bill  |
 governed  by  rule  2]8
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 rogation  of  the  rule,  Let  me  submit
 with  great  respect  that  allowing  a
 Member  to  raise  a  question  or  gtving
 consent  for  that  purpose  cannot  ab-
 rogate  the  rules;  there  is  no  rule
 which  says  that  the  Speaker  will
 allow  a  Member  {o  raise  a  question.
 Let  me  have  the  rule.

 Shri  Seshiyan:  Rule  72  xs  there.

 Shri  R,  0,  Bhondare:  Rule  72  de-
 termines  the  procedure  in  regard  to
 other  Bills.  Appropriation  Bills  are
 dealt  with  under  rule  28

 Mr,  Speaker:  If  Shri  Madhu  Limaya
 had  been  allowed  we  co  th  ह  minu-
 tes,  the  whole  thing  would  have  been
 over  by  now,

 Shri  RE,  D,  Bhandare:  On  a  pomt  of
 oder,  there  cannot  be  any  tyme-limit.

 Shn  Morar  Desai:  There  15.  no
 pout  of  wider  in  this.

 Mr.  Speaker.  Muy  1  icquest  that
 Teo  minus  may  be  allowed  to  Shr
 Madhu  Limaye  now  Alte:  all,  let  us
 hes:  him  tor  qwo  minutes  and  see
 ul  ne  ७  within  the  rule,  gnd  if  he  as
 fot  within  the  rule,  Jct  hon.  Members
 allow  the  Chair  to  intervene.  If  the
 hon  Member  speaks  anything  irrele-
 vani,  let  them  give  the  duly  to  the
 Chair  to  stop  him,  and  Jet  not  ali  hon.
 Members  take  over  that  duty  on
 themselves  Thereby  the  whole  thing
 will  be  over  in  two  minutes.  ]  know
 that  Shr  RK  DD.  Bhandare  o5  a  great
 and  senot  lawyer  and  he  can  raise
 points  of  order,  But  let  us  allow  two

 I  have  allowed  him
 under  rule  72

 Shri  . 3  D  Bhandare:  हए  beg  your
 pardon.  Allowing  ,  Member  to

 Mr,  Speaker:  He  is  not  speaking
 Why  should  the  hon.  Member  make
 a  mistake  in  that  regard?

 very  brief  so  that  I  may  put  the  ques-
 tion?  On  the  last  day  of
 Demands,  let  us  do  the  thing a  mistake  in  that  regard?

 avery
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 wt  भु  शिकवे  :  प्रत्यक्ष  महोदय,  मैंने
 जो  बाप  के  कहे  बिना  खुद  ही  यह  कहा  है  कि
 मैं  वो  मिनट  में  खत्म  करता  हूं  t

 गृह  मंत्री  जी  ने  परसों  कहा  कि  मध्य
 प्रदेश  में  जो  कुछ  हुआ,  वह  मुख्य  मंत्री  को
 सलाह  से  हुआ  बौर  केन्द्र  के  द्वार।  इसके  बारे
 में  कोई  बातचीत  नहीं  हुई  ।  गौतम  साहब
 का  जो  बयान  पराजय  भ्रणवारों  में  झा यां  है,
 मैं  उत्त  में  से  दो  वाक्य  पढ़ता  हूं  :

 “The  Stale  Governor,  Mr,
 K.  C.  Reddy,  told  newsmen  that
 the  Assembly  had  not  been  pro-
 rogued  indefinitely,  nor  has  it
 been  dissolved,  as  the  Chief  Mi-
 nister  had  advised,  he  added.  The
 Governor  said  that  he  had  taken
 the  decisiun  on  his  own  after
 hearing  both  the  Chief  Minister
 and  the  Leader  of  the  Opposi-
 tion".

 प्रत्यक्ष  महोदय,  यह  इण्डियन  एक्सप्रेस  से
 है  ब  दूसरा  वाक्य  “टाइम्स  आफ़  हुलिया”
 में  इस  प्रकार  है---

 “Asked  whether  he,  (Mr.  ्  C,
 Reddy)  had  consulted  the  Centre
 before  proroguing  the  House,  he
 said  that  he  had  done  so  to  «the
 extent  permitted  under  =  the
 Constitution.”

 इसलिये,  प्रत्यक्ष  महोदय,  इस  सदन  को  गलत
 जानकारी  दे  कर  संविधान  की  जो  हत्या
 हुई  कौर  इस  वक्‍त  सरकार  जो  नेता  विहित
 हो  गई,  ग़लत  दो  प्रक्षेपों  को  लेकर  इस
 अनुमति  का  मैं  विरोध  करता  हूं  t
 Mr,  Sptaker:  Shri  Madhu  Limaye had  given  notice’  I  sent  it  to  the  Home

 Minister.  I  was  thinking  of  doing
 something  ahout  it.  Now  he  hag  dis-
 cussed  it.  Therefore,  I  think  that  is
 also  finished.

 ॥... छ  Morarji  Desal:-!  have  seen  the
 rule,  No  debate  is  permitted.  How  am
 I  to  speak  then?  It  will  be  a  debate.

 Mr.  gpeaker:  If  he  wants  to  say
 anything,  he  may.

 लो  ध  लिये  :  बह  एक  दूसरी  चीज
 है,  अलग  बीज़  है  झापक्तों  स्पष्टीकरण  का
 प्राधिकार  है  स्पष्टीकरण  भाष  दे  सकते  हैं  ।
 Shri  Morarji  Desal:  An  explanation

 an  be  given  to  a  point  which  can
 ‘bear  ination,  The  bjecti
 raised  by  the  hon,  Member,  I  am
 afraid,  is  one  whieh  is  quite  outside
 the  polnt  gnd  has  not,  in  my  view,
 much  gense  in  it.  To  say  that  this
 Party  ig  without  a  leader,

 को  मु  लिये  :  ठीक  है  |  इसमें  गलत
 क्या  है  tT
 Shri  Morarji  Desal:  To  say  that

 this  Government  is  without  a  leader
 ix  only  to  show  that  the  hon,  Mem-
 ber  has  not  exercised  his  powers  of
 thinking  at  all.

 The  second  point  he  raised  was  that
 the  Lender  does  not  remain  present.
 Ts  it  expected  that  the  Leader  should
 be  present  in  the  House  all  the
 while?

 हम  मधु  लिमये  प्रात-दी-हाइल
 किसने  कहा  है  t
 Shri  Morarji  Desai:  She  is  present here  whenever  she  is  required  to  be.

 She  is  never  absent  on  those  occa-
 sions,  Though  she  muy  not  be  present
 were  all  the  white,  he  is  all  the  while
 im  Parliament  House,

 Whenever  she  ig  required  to  come
 here,  she  dotg  come,  Whenever  it  ja
 mecestury,  she  does  come  here,
 fore,  it  is  all  wrong  to  say  these
 things,  No  Prime  Minister  can  be
 expected  to  be  present  in  the  House
 ail  the  while  for  the  pleasure  of  the
 hon.  Member,

 Whenever  she  is  required  to  he
 present,  she  is  present.  But  the  hon.
 Member  wants  that  any  Minister
 should  be  present  here  to  reply  when-
 ever  he  wants.  That  is  never  possible
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 about  He  has  told within  procedures  of  Parliament.  me
 Bocan  a  follow  Shear  amas  something.  But  I  would  not  be  eall-
 Parliament.  My  hon,  friend  studies
 the  procedure  very  hard.  I  know  he
 puts  in  great  labour.  I  would  only
 beg  ०  him  to  apply  some  discretion
 and  not  merely  utilise  all  his  know-
 ledge  for  opposition.  That  is  all  I
 would  beg  of  him  to  do,

 जी  ु  लिमये  :  वह  हमारा  काम  है  ।
 इसीलिये  जनता  ने  भेजा  है  ।

 डीजल  Morarji  Desal:  The  business  of
 the  hon,  Member  is  not  merely  to
 oppose,  Hp  is  gent  here  not  merely  to
 oppose;  he  is  sent  also  to  help  Gov-

 te  Helping  Gov  means
 ‘iticising  jt  whi  er  necessary  and

 supporting  it  whenever  It  ls  neces-
 sary  in  the  interest  of  the  people.

 श्री  रखी  राय:  कोई  अच्छा काम  aT
 थो सच लिखये :  कभी  अच्छा  काम

 करते ही  नही है  a
 Shri  Miorar}i  Desal:  If  my  hon.

 friends  does  not  have  q  sense  of  right
 and  wrong,  who  am  I  to  advise  them?

 As  regards  the  other  point  he  rais-
 ed,  the  Home  Minister  has  said  defl-
 nitely  in  the  morning  that  he  has  had
 No  consultation  with  the  Go  in
 this  matter,

 Home  Minister  and  said  that  ¢he  Home
 Minister  has  misled  the  House.  The
 Home  Minister  did  not  talk  to  the
 Governor  on  that  day  or  before  that
 or  for  several  days  Therefore,  that
 question  does  not  arise  at  all.

 aft  oe  feed:  गवर्नेस  मूठ  बोलता
 है क्या?
 Shri  Morarji  Desal:  I  had  ॥  talk  with

 Consolidated  Fund  of  India  for the  services  of  the  financial  year 1967-48",
 The  motion  way  adopted,

 Shri  Morarji  Demi:  I  introduce*
 the  Bill.

 I  also  beg  to  move**

 ह  and  app  ot
 certain  sums  (from  and  out  of

 the  Consolidated  Fund  of  India
 for  the  services  of  the  financial
 year  i967-68,  be  taken  inte  consi-
 deration.”
 Shri  a  M.  Banerjee:  (Kanpur)  We

 have  already  written  to  you.  [shall speak  on  certain  polnts  which  were

 Shri  §.  M.  Banerjee;  [  will  not
 make  a  third  point,

 the  Governor.  It  is  not  for  me  to  say  me  Completely,  |  would  not  have
 “introduced  with  the  menda  tion  of  the  Preaifent, **Moved  with  the  recommendation  of  the  President
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 Spoken  on  this  had  the  hon  Finance
 Minister  and  Deputy  Prime  Minis-
 ter  given  us  some  satusfactory  reply,
 or  even  a  reply  on  the  report  of  the
 DA  Commission  It  is  most  unfor-

 I  woulg  request  even  at  thus  stage,
 I  would  beg  of  him  to  hindly  say
 something  on  the  report  of  the
 DA  Commusion  All  the  Central
 Government  employees'  orguniations
 have  written  a  letter  to  him  for  seek
 ing  an  interview  and  getting  has
 opinion  before  we  can  discuss  it  fur-
 ther  I  would  therefore  request  him

 es,  because  the  Cabinet  Secretary,  un-
 fortunately,  has  rejected  the  demands
 for  discussing  even  JCM  Because
 no  decimon  has  been  takon,  J  person-
 ally  feel  that  the  wage  freeze  which
 is  in  his  mind  and  the  कतार  cf  the
 Cabinet  may  be  implemented  in  res-
 pect  of  Government  employees  and
 then  as  an  experiment  introduced  on
 that  We  shall  oppose  that  tooth

 meagre  They  want  discusmon  of
 this  problem  once  agmn  They  say
 the  discussion  on  automation  should
 start  de  novo,  But  the  LIC  does  not
 want  to  discuss  automation,  but  they
 want  to  discuss  the  consequences  of

 Shri  al M,  Banerjee.  He  may  not
 be  tired,  but  I  am  tired  He  has  tek-
 en  real  ghee  sometimes  I  was  born
 a  child  of  adveraty  So,  I  would
 request  you  to  kindly  see  that  he
 replies  to  it

 ही  मधु  लिमये  प्रत्यक्ष  महोदय,  मेरे
 मुद्दे  का  उत्तर नहीं  चलाया  है  T  मै ंने  भाप को
 लिख  कर  भेजा.  है  उसी  के  बारे  में पूछा
 सब  से  पहले  परिवार  नियोजन  के  बारे  में
 है ंएक  बात  कहना  चाहता  हू  ।  मन्नी  महोदय
 यह  न  समझे  कि  मैं  उसका  विरोधी हूं  लेकिन
 पता  नही  क्‍या  बात  है  कि  यह  सरकार  जिस

 किसी  अच्छी  1. उ  को  छूती  है,  अमृत  को
 भी  छूती है  तो  वह  जहर बन  जाता  है।  प्रत्यक्ष
 महोदय,  मेरे  पास  एक  चिट्ठी  भाई  है  एक
 गरीब  आदमी  को  दौर  उन्होंने  मुझ  को
 लिखा है  कि  उस  के  सादे  14 साल के लड़के के  लड़के
 पर  निर्वृक्षीकरण  का  प्लापरेशन  किया  गया,
 किसी  मामूली  डाक्टर  के  द्वारा  नहीं,  भदास
 जनरल  हस्पताल  के  जो  भूतपूर्व  डीन  है  o
 उनके  द्वारा  यह  किया गया  |  मैं  उनसे  बह

 शोर  क्यो  करते  हो,

 प्रा परेशन  एक  बहुत हो  दर्दनाक  कहानी है  मैं
 कोई  परिवार  नियोजन  का  शत्रु  नहीं।  प्रत्यक्ष not  result  in

 oa  aoe  ae  in  2840९:  हे the  is  the  state-  महोदय,
 ण  द्  te  result  in  any  hee  bal  गा  ि  ्  ट्  बसा.  द्  फ्
 ment  or  reversion  or  undue  transfers  ©  देना  यह  सारे  प्रलोभन  जो  भाष  दिला  रहे

 Ferty  thousand
 LAC  workers

 are  so  g  उनका,  कही  दुऋपयोग  तो  नहीं  हो  रहा  है
 ?

 ००  hess  “ee  Sound  bane  इसके  रि.  में  प्राय  को  देखना  हैं  कि  बच्चों

 “Placed  in  Library  See  No,  mie
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 [att  we,  चिमटे]
 पौर  बुढ्डा  पर  इस  तरीके  की  नाटक  क्रिया
 नही ंकी  जायेगी।  इसके  बारे में  प्राय
 मालिश  दें  प्रौर  जो  केस  ह. 3  श्राप  के  पास
 भेजा  है  उस  के  बारे  थे  आप  कार्यवाही  कीजिये
 कह  तो  एक  बात  हो  गयी  1

 दूसरा  मेरा  मामला  सूचना  मानव
 के  बारे  में  है  t  प्रध्यक्ष  महोदय,  म्यूज  रिट
 के  बारे  में  कोटा  शादी  देता  इस  महालय
 का  काम  है  भौर  पिछली  जार  इस  सदन  में
 227  भण्डारों  की  सूची  दी  गई  थी  जितने
 बारे मे  शिकायते  झाई  थी  वि  उन्होने  स्पूजप्रिट
 का  बुल्पयोग  किया  |  जो  मै  शिकायत  पेश
 कर  रहा हू  वह  उस  फेरिश्त में  नही  धाई  घी  ।
 बहु  प्रभात  नाम  का  दैनिक  है  प्रहमदाबाद
 का  |  यह  18,000,  झपना  सरकुलेशन  दिखाता
 है  बौर  उसी  के  साथ  एक  साप्ताहिक'  पत्र
 भी  दिखाता  द्  जिसका  नाम  हैं  लव सौराष्ट्र  ।
 दोनो  में  प्रत्यक्ष  महोदय,  कोई  कं  नहीं  हैं
 वही  भ्रखबार  जिसका  कि  #000  का
 सरकुलेशन  दिला  कर  न्यूज प्रिट  लिया  गया
 मजमून  में  कोई  फर्क  नहीं,  केबल  लाम
 में  फर्क  है,  प्रभात  ौर  तवसौ  राष्ट्र  1  मु  रामजी
 भाई  गुजराती  प्रगति  तरीके  से  पढ़ते  हैं
 इसलिए  झपकी  इजाजत  से  मैं  टेबुल  पर
 रखने  बाला  हू

 झ्रष्यक्ष  महिला  लहू  रत  नहीं  है

 शो  चु  लिमये '  इसीलिए  ता  प्राय  से
 पूछा  है  ।  इसी  तरीके  से  इस  घखबार ना का
 जनता  संस्करण भो  निकलता  है  t  वह  भी

 एक  कर्जो  कौर  फोग  खोज  है  कौर
 उस  के  बारे  में  मेरी  माग  हैं  कि  मी  महोदय
 उस  की  जाच  करें  घौर  जल्दी करे  ।  इस  के
 बारे  से  एक  गलत  बयानी  भी  हो  गयी है
 ह  भी  शाप  शुद्ध  करे।
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 were  wire,  एक  तीसरा  मामला
 मैं  लिक्विड  सोनिया  के  बारे  में  उठाना
 चाहता  हुं  ry  मैने  इस  के  धारे  में  श्रष्यक्षीय
 निर्देश  iis  के  माता  एक  नोटिस  विया
 था।  मती  जी  का  जो  जवाब  प्राया  है  बह  मेरे
 पास  भेज  विया  गया  है  घौर  मंत्री  महोदय
 चालाकी  क्या  करते  है  कि  हग  ते  जो  उत्तर
 दिये  थे  बह  नाइट्रोजन  'कटिलाइज्से  के
 बारे  में  दिये  थे  n"  त्री  महोदय  कहते  हैं  कि
 नाइट्रोजन  फर्टिलाइजर्स  की  पैदावार  के  लिए
 लिक्विड  अमोनिया  विदेशों  से  नहीं  समझाया
 जायेगा  लेकिन  यह  प्रश्न  पूछा  गया  हम  लोगों
 के  द्वारा  सभी  किस्म  के  उर्वरकों  के  बारे  में  ।
 झगर  उन  की  ह  प्राय  ध्यान  देंगे,  यह
 बींद-विवाद  में  शा  चुका  है,  उतने  कोई  फर्क
 नहीं  था,  नाइट्रोजन  फर्टिलाइजर  बौर
 फॉस़्फेटिक  फर्टिलाइजर्स  में  जा  ि  फर्क
 मतों  प्री  तर  रहें  है।  ता  प्र नजाने
 में  कहिये  या  गलत  बग  से  कहिये,  उत  के  द्वारा
 जो  बाते  कहीं  गई  उस  में  सदन  गुमराह  हुआ
 और  मैंने  जब  एक  घूमना  प्रश्न  पूछा  कि  क्‍या
 विजरा  को  कसी  फर्म  का  कुवैत  वालो  के
 साथ  कोई  समझौता  हो  रहा  है  धो"  उस  का
 आधार  लिक्विड  समानिया  की  हयात  रहेगा
 तो  स्त्री  जी  ते  इस  वाल  का  स्वीकार  क्या  है।
 मैं  महरियों  का  यह  सलाह  हू  गा  प्रधान  मंत्री वी
 और  पाप  की  माफी,  घोर  मेरो  यह  प्रेमपूर्वक
 सलाह  है,  उन  लोगो  वो  कि  ae  हमारी  धार
 से  बाल  पूछे  जाते  है  ता  उन  का  बह  सीधा,
 साफ  भरमौर  व्यापक  जवाब  दे  |  ब  उन  की  गलत
 बयानी  पकड़  में  बझाती  है  हर  इस  तरह  की
 जादू  कर  यह  फाई  ते  दे  हुम  तो  सवाल
 पूछते  है  पूरे  फर्टिलाइजर्स  के  बारे  में,  बाद  में
 कहते  है  कि  मेरा  जवाब  तो  नाइट्रोजन
 फर्टिलाइजर्स  के  बारे  में  था,  पासफेंटिक  फटी-
 लॉ इज र्स  के  बारे  में  नहीं  aT  #  समझता
 ्  कि  वित्त  मन्ना लय  और  पं  ट्रेलिया  सिनी-
 पटरी  में  इस  सम्बन्ध  में  बाद  विवाद  हो  रहा
 है।  अखबारों  में  यह  बात  प्रा  चुको  है,  दोनों
 मिल  कर  फैसला  करें  ा  घाल  मती  बल
 देकर  फैसला  कराये  t  इसलिए  में  नेतृत्व
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 की  बात  करता  था।  प्रधान  मंत्री को  अपना
 रोल  प्रदा  करना  चाहिए  |  सवेर  के  सामने
 बझाये  यह  सारी  चीज़  ।

 झ  मेरा  चौथा  मामला  प्राता  है  ।
 महा  मैंने  एक  सवाल  उठाया  था  व्यापार
 मंत्रालय  का  लेकर  कि  हू  जो  इंडियन  कौनैन
 मिल्स  फेडरेशन  है  हाल  के  द्वारा  प्रख्यात  को
 हुई  हाई  पर  लेगी  गायी  जाता  जा  कि  असल
 में  टैक्स  है  ।  मैंने  उन  का  ध्यान  खींचा  था
 पबलिक  एकाऊट्य  कमेटी  को  रपट  पर  जिसके
 बारे  में  मुरादी  भाई  ने  कहा  कि  सारो  बाते
 हम  पबलिक  काइट्स  कमेटी  की  नहीं
 मानते  ।  उत  झट  में  मैं  नहीं  जाता
 weal...

 Shri  Morarji  Desai:  I  did  not  say about  this  particular  thing,
 Mir,  Speaker:  You  can  reply  later,

 Mr  Desa.

 sing  लिये  :  पूरा  सुन  खोजिये  ।
 मैं  कोई  टीका  नहीं  कर  रहा  हु  ।

 Shri  Morarji  Desai:  May  I  say that  what  is  in  correspondence  bet-
 ween  the  PAC  and  the  Governmen:
 cannot  be  discussed  here

 at  मधु  लिमये :  यह  ता  मैं  भी  कह
 रहा  था  t  मतभेदों  का  जिक्र  उस  वक्‍त  बाप
 ही  में  किया  1

 Shri  Morarji  Desai:  I  am  also
 saying  the  same  thing  At  that  time, I  had  only  said  that  there  are  occa-
 sions  when  Government  differs  from
 the  PAC,  and  then  gives  what  it
 has  to  say,  to  the  PAC  That  is  all
 that  |  bad  said.

 wit  arg  लिमये:  स्रध्यक्ष  महोदय,  मैं
 केवल  उल्लेख  कर  रहां  था  |  आज  मे  दी
 इंडियन  कैंटन  मिल्स  फेडरेशन  के  द्वारा  जो
 दुड़ि'  सभी  सिलो  को  लिखी  गई  थी  उत  की
 आप  की  अनुमति  से  एक  प्रति  मेज  पर  रख
 रहा  हूं  जिसे  पता  लगेगा  कि  यह  वाली-
 यें टरी 1...  नहीं  थी  t  यह  टैक्स  था  क्योंकि

 प्रख्यात  करने  का  कोटा  प्राप्त  करने  के  लिए
 इन  को  सर्टिफिकेट  लेगा  पड़ता  ा  इंडियन
 कौन  मिल्स  फैडरेशन  से  जब  Tg  सर्टिफिकेट
 प्राप्त  होता था  कि  इन्होंने  फीस  दे  दी
 है,  मिलों  ने  टैक्स  दिया  है  तनों  जाकर
 अध्यक्ष  महोदय,  टैक्‍स  टाइल  कमिश्नर  इन
 को  कोटा  देता  था।  वालि पैंट री  होता  तो  इस
 रोके  के  स्टिफिक्रंट  को  शर्तें  नहीं  होती
 पबलिक  एबाउट्स  कमेटी  कोई
 मून  समिति  नहीं  हैं।  इसलिए  उस  समिति
 ने  कहा  था  कि  यह  कस  है  |  आब  मै  कस  को
 चर्बा  नहीं  करता  ।  व्यापार  मंत्रों  इस
 वक्त  उपस्थित  है  इसलिए  मैं  उन  की  सेवा
 मे  श्राप  को  मार्फत  यह  जो  फेडरेशन  का
 पत्न  है  वह  प्रस्तुत  करता  हु  ।  प्रत्यक्ष  महोदय,
 उस  से  बिल्कुल  बात  साफ  हो  जायगा  कि
 यह  टैक्स  है।  इस  के  सम्बन्ध  मे  मैं
 केवल  इतना  हो  कहूंगा  कि  ७  साल  मे  50
 करोड  पया  इस  तरह  जमा  किया  गया।
 भी  मैंने  कुछ  दोस्तों  से  बातचीत  करते  हुए
 कुछ  हिसाव  लगाया  कि  अगर  एक  एकड़
 रूई  पर  हर  साल  200  रुपया  ड्राप  लगाते
 नो  उस  से  शायद  दुगना  उत्पादन  हो  जाता  ।
 ग्रोवर  इस  पैसे  का,  50  करोड़  रुपये  का
 इस्तेमाल  झगर  4  लाख  एकड  भूमि  पर  हर
 साल  200  झपने  लगा  कर  ई  को  पैदावार
 बढ़ाने  के  लिए  सरकार  की  मार्फत  किया
 जाता,  फेडरेशन  को  मात  नहीं,  तो  हई
 का  उत्पादन  बहुत  बढ  जाता  ।  यह  तो,  भ्रध्यक्ष
 महोदय,  ड्राप  मानेंगे  कि  हमारा  रचनात्मक
 सुझाव  है  ।

 झष्यक्ष  महोदय,  प्र  सेरा  पाहवा
 नुकता  भाता  है,  यह  पुरानी  बात  नहीं  है  में
 नई  बात  कहू  रहा  हूं,  पुरानी  बात  नहीं  कह
 रहा  हू  ।  इस  सदन  को  कई  बार  भूतपूर्व  गृह
 मंत्री  और  वर्तमान  गृह  मंत्री  ने  आश्वासन
 दिया  है  कि  महू  मोहित  चौधरी  शौर  सुनील
 दास  जासूसी  का.  है  उस  की  जाच  करने  का
 बौर  मुकदमा  चलाने  का  काम  खुद  कैल् ्रीय
 सरकार  करेंगी  |  यह  झाश्वासन  दिया  गया

 *Placed  in  Library,  See  No.  LI-  1160/67.
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 भा  ।  कुछ  रोज  पहले  मैंने  प्राकारों  में  पढ़ा
 कि  जब  eto  एस०  पौड  को  नार  बार  पुकारा
 गया,  जब  यह  केस  कराया सो  वह  हाजिर  नहीं
 ह  इसलिए  इस  केस  को  खारिज  किया  गया
 है।  तो  qe  sett  जो  से  मैं  केवल  इतना  ही
 सफाई  वार्ता  हु  कि  इस  तरीके  का  जम
 महत्वपूर्ण  मामला  पाया,  वेश  की  सुरक्षा
 का  मामला,  तो  यह  साहब  गैरहाजिर  कसे
 रहे  ?  कानून  भें  नया  केस  दर्ज  करने  में  कोई
 बाधा  उत्पात  होगी,  क्‍या  यह  हम  कानूनी  हो
 जायगा  ?  क्या  वह  भा शवासन  देने  के  लिए  तैयार
 हैं  कि  बैतूल  ब्यूरों  orm  इनवेस्टिगेशन  दस  तरोके
 से  इस  कंस को  बतायेगा  जिससे  जो  दोषी  है
 जन  को  ब्तेमल  कानूनों  के  अनुसार  सजा
 दिलायी  जायेगी  ?  झा खरी  बात  अब
 में  देश  की  विदेशी  मुद्रा  बचाने  के  लिये  कह
 रहा  हू  ।  बोहरा  कम्युनिटी  के  एक  नौजवान
 झांगी  है  मैं  उत  की  तारोफ  करना  चाहता  हु
 क्योंकि  मुसलमानों  मे  सामाजिक  सुधार
 के  लिये  प्लानदोतनन  करने  वाले,  दो  विवाह
 या  तीन  विवाहों  के  मामले  भ,
 था  दूसरे  मामलों  मे  बहुत  कम  नौजवान
 हैं,  भौर  इस  सदन  को  उन  के  प्रति  सहानूभूति
 और  हमदर्दी  दिख ला नों  चाहिये  |  भारतीय
 बोहरा  समाज  के  यह  नवयुवक  नासन  कढूंकटर
 हैं  7  इन  बोहराप्रों  के  जो  हाई  प्रीस्ट  है,  पुराने
 जो  हैफुददीत  साहन  थे,  उन  का  तो  इन्तक़ाम
 हो  गया है  लेकिन  इस  वक्‍त  जो  हाई  प्रीस्ट
 हैं,  शौर  उन  की  नस्ल  के  हैं,  उत  के  जो  सारे
 कारनामे  है  उन  के  खिलाफ  बहु  मामलों  को
 उठाते  रहते  है,  उन्होंने  जो  कुछ  कहा  है,  वह
 मैं  सदन  के  सामने  पाकर  रहा  हू  ।  यह  पूर्वी
 अफ्रीका  भें  ठप  रहा  है  झर  वहा  बचाव
 हो  रही  हैं  कि  जो  भारतीय  बोहरा  लोग  हैं
 ह. ल  लोगों  से  उन्होंने  करोड़  करोड़  5  लाख
 प्र ग्रेजी  पाइ,  पाउंड  ह्टलिग  तजराने  या
 जकात.  में  वसूल  किये  हैं  in  जो  बागला  का
 इसके  बारे  में  एक  बजे  है  ।

 एक  ल्ावनीय  जकात  काफिरों
 से  लेते  है  -
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 sit  चू  लिये :  गह  जो  जछ  कहते  हैं,
 बहू  बतला  रहा  हूं  ।  मैं  तो  फारसी  शोर  भावी
 जानता  नहीं  ।  लेकिन  मेरी  तुच्छ  राय  में
 जकात  एक  किस्म  का  टैक्स  हैं।  यह  जकात
 इकट्ठा  किया  जाता  है  बोहरा  लोगों  से,  घोर
 उनके  धर्म  अमूमन  ने  &  लाख  पाउंड  लिये
 है  ।  मै  एक्सचेन्ज  रेट  से  इतना  ज्यादा  वाकिफ
 नही  हू,  लेकिन  शायद  यह  एक  करोड़  रुपये
 से  ज्यादा  हो!  जायेगा  अवमूल्यन  के  बाद  a
 यह  a  करोड़  का  मामला  है,  और  शायद  काले
 बाजार  मं  भौर  भी  ज्यादा  मूल्य  रुपये  मे  इसका
 होगा  |  यह  जा  मामला  है  उस  के  बारे  दबो
 झरोका  के  भ्र जबार ों  म  जो  कुछ  छपा  है,
 में  उस  को  पढ़  कर  सुनाता  हू  :

 “The  high-pmest  who  came here  in  3983  thus  amassed  not
 less  than  half  a  million  pounds and  took  all  away  for  credit  to
 hus  bank  accounts  m  Europe.”

 बहू  शिकायत  कर  रह  है  कि  यह्‌  बसा  हिन्दु-
 सताने  म  नहीं  पाया  ।  झरोका  के  बोहरा
 से  यह  पचा  इकट्ठा  कर  के  किग्रा  ग्र या
 पूरा  मे  उन  का  ST  बैंक  भ्रकाउट  है  दत्त  मं
 चला  गया  हल

 “At  the  time  of  his  departure from  Nairobi,  he  announceg  the
 establishment  of  &  Saifl  Founda-
 tion  and  promised  to  pay  £50,000
 which  is  less  than  l0  per  ceat  of
 what  he  collected  from  —  the
 community  and  that  small  sum
 had  to  be  divided  between  Kenya,
 Uganda,  ete,  Even  that  paltry sim  was  not  yet  been  pad.”

 यह  सारा  पैसा  यूरोप  में  उन  के  बैक  स्काउट
 में  है।  इस  धर्म  प्रमुख  पर  बड़े  बड़े  लोगो  का
 प्राप्तियाँ  रहा  है  ।  राज  नोमन  कैरेक्टर
 की  मैं  खुले  दिल  से  तारीफ  करना  चाहता
 हू  ।  जब  ऐसे  नौजवान  हद  एक  समाज  से
 इन्दर  समाज  मे,  इसाई  सम्राट  में;  पारधी
 समाज  परे  और  मुसलमान  समाज  में  झन्याप
 के  खिलाफ  लड़ने  तथा  प्रमाणिक  सुधार

 “Placed  in  Librery,  See  No,  LT-  216 0}87.
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 लाने  के  लिये  जायेंगे  तो  मुझे  विश्वास  है  कि
 ag  देश  तरक्की  कोसते  पर  जायेगा  a

 Mr.  Speaker:  It  ७  not  as  if  Mr

 objection.  ey  |

 BA,  867  races
 Gujarat:  weekly  Their  circulation
 was  checked  im  96I-62,  Even  though

 duced  to  only  6,000  copies  so  far  as
 Prabhat  is  concerned  and  no  circula-
 tion  was  permitted  of

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B  Chavan):  Su,  I  would  only
 give  certain  facts  for  the  Information
 of  the  hon  House  on  the  point  raised

 information  that  the  CBI  took  over
 uously  engaging  the

 of  Government  As  q  result  of  the
 Suggestion  made  in  Parliament  one
 team  was  appointed  in  i959  and  two
 more  5  were  appointed  also  या
 905  In™spite  of  the  handicap  that
 we  have  no  power  to  call  for  the  ac-
 cuunts  of  third  parties  264]  हम
 circulation  was  examuned  from  7980  to
 2966  As  a  result  of  these  checks  a
 reduction  of  43,52,855,  copies  nm  cir
 culation  was  made  which  led  to  a
 saving  of  forengn  exchange  to  the  ex-
 tent  of  R=  674  lakhs  T[  will  give  you
 figures  to  show  what  efforts  were
 made  In  I9806]  206  papers  were

 hecked  rculation  was  reduced and
 by  722,699,  ह  1962,  72  papers  were

 hhecked  and  circula  was  reduced

 from  the  West  Bengal
 Government  in  October,  I966  The

 tigation  was  leted  im  the
 month  of  June  and  a  complaint  was
 fileg  with  the  court  of  a  Magistrate
 in  Caleutta  Sth  July  was  fixed  os
 the  date  for  appearance  of  the  accus-
 ed  The  hon  Member  is  aware  of  the
 procedure  of  the  court,  when  the  first
 date  is  fixed  ut  8  for  the  appe
 arance  of  the  accused  On  6th
 July  the  Investigating  Officer  who
 3  a  DYSP  could  not  reach  Cal
 cutta  in  time  He  could  not  leave
 Delhi  as  he  was  also  engaged  in  an-
 other  important  investigation  case  He
 hod  asked  the  other  DYSP  to  attend
 who  was  also  involved  in  this  case.
 The  Public  Prosecutor  was  also  ask-

 by  $28535  ह  1963,  467  papers  were
 checked  and  circulation  was  reduced

 ed  to  present  ‘They  remam
 ed  present  Out  of  the  four  accused

 by  722690  In  1962,  I72  फबना  were
 i  was  reduced

 persons  three  only  were  present  and
 the  mam  accused  was  not  present.

 hecked  and
 by  66390  In  1985,  G80  papers  were
 checked  and  cireula  was  reduced
 by  5,682I0  and  in  1988,  G98  papers
 were  checked  and  circulation  was  re-
 duced  by  948,068  This  will  show
 that  we  have  been  doing  everything
 posisble  to  check  the  circulation

 I  now  come  to  the  two  papers  to
 which  my  hon  friend  referred  New
 Prabhat  Publicity  Company,  Ahmeda-

 unforeseen  difficulty  it  was  decided
 that  a  fresh  complaint  should  be  filed
 again  ‘The  Additional  Presidency
 Magistrate  has  taken  cognizance  of
 ths  and  has  fixed  29th  July  for  ap-
 pearance  of  those  pertons  ह.  the
 case  has  been  fled  again  I  person-
 ally  went  into  the  case  of  the  absence

 concerned  gating
 bad  are  the  proprietors  of  Prabhat
 a  Gujsrat:  daly  and  Nevasaurarhtra
 I6I6  (ai)  LSD—9
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 {Shr  दर  B  Chavan)
 poambly  the  accused  were  not  likely to  be  present  and  he  asked  the  other
 Investigating  Officer  to  be  present  I
 would  like  to  asvure  the  House  that

 Shri  K.  K  Shab:  Sir,  |  would  like
 fo  make  one  correction  The  first
 team  was  appornted  not  in  989  but
 in  960

 tt  fo  मोन  बनी  प्राय  ऐसा  जवाब
 दीजिये  कि  हम  भी  नाराज  न  हो  प्रौढ़  प्राय
 भी  नीरज  न  हो  |
 Shri  Morarji  Desai  My  hon  frend

 Shri  Banerjee  has  raised  two  ques- Uons  He  expects  and  he  tells  me
 that  I  should  give  bum  a  reply  which
 will  please  hum  or  satisfy  him  The
 only  reply  that  will  satufy  him  8
 that  I  grant  hia  request  Sir  I  am  not
 im  8  position  to  day  to  say  anything about  it  because  Government  has  not
 yet  taken  a  gecision  about  this  And
 {t  will  take  a  little  time  to  take  a
 decision  because  it  is  not  am  small
 matter,  it  29  a  very  important  matter,

 Shri  S  M.  Banerjee  Why  don't  you meet  them?

 request  only  yesterday  or  day  before
 Yesterday

 Shri  a  M.  Banerjee:  I  delivered  the
 mestage  on  the  60

 have  not  a  decimon,  I  can  only hear  them,  IT  coulg  not  usefully  dis-
 cuss  anything  And  yet  if  they  want
 tq  see  me  I  wm  prepared  to  see  them

 फिडिस्ा.

 Shri  ca  M.  Banerjee:
 Speaker  arbitrate  on  this

 Desal:  J

 thu  charge

 He the  LIC  to  jook  after  this  and me  to  add  anything  But,  there if  somebody  wants  to  ste  me,  I  w! see  him  and  tell  him  “please discuss  ह  with  the  LIC"  हज  ा!
 them  patiently  but  in  the  end
 Give  only  that  reply  Therefore, if  these  people  want  to  see  me,  I be  happy  to  see  them  Why Why  shoulg  I  refuse  them?

 Shri  §  M.  Banerjee:  The  question

 |  ६8६६8

 48
 $

 is  about  automation  Do  not  get irritated
 Shri  Morarfi  Desal+  Irritated?  I

 thoes
 it  was  left  to  the  hon  Mem-

 Shri  8  M.  Banerjee:  I  thought  it was  my  monopoly  Now  I  have  te share  jt
 Shri  Morar}i  Desj.  When  was  I

 irritated?
 Shri  a  M  Banerjee:  Please  have  it de  novo  4



 ‘4091  Appropriation  (No.  2)  ASADHA  31,  800(  SAKA)
 Shri  Morarji  Deval:  Is  it  tho  way

 in  which  he  makes  these  charges  that
 makes  me  पाराधाधिल्ते!:  I  am  not  at  all
 irritated,  Still,  he  says  I  am  utitat-
 ed  I  have  always  smiled,  not  laugh-
 ed  at  him,  but  I  have  smiled  ‘So,
 this  2  not  right

 Then  I  come  to  the  questions  rais-
 ed  by  Shri’  Madhu  Lamaye  The
 questa  about  print,  foreign  ex-
 change  and  about  Pakistam  epy  case
 have  been  answered  I  have  also
 intervened  and  said  that  the  question
 about  the  voluntary  levy  was  discuss-
 ed  here  once  and  I  have  said  some-
 thing  about  it  But  today,  as  this  i
 in  correspondence  between  the  PAC
 and  the  Government  I  cannot  say
 anything  more  about  it  here  This
 cannot  be  discussed  here  That  ote
 all  I  have  to  repeat

 सधी  चू  लिमये :  यह  जरूर  पढ़िये  जो
 भी  में  रख  रहा  g,  इंडियन  पाठन  सिहर
 फेडरेशन  फा  ।
 Shri  Morarjt  Desal:  I  will  certainly

 read  it  very  carefully,  as  I  have
 given  proof  to  my  hon  frend  that  हज
 will  read  all  his  letters  very  care-
 fully

 Then  he  raised  the  question  of
 poley  with  regard  to  liquid  ammonia
 for  fertilizers  As  the  policy  is  not
 yet  decided,  I  cannot  make  any  state-
 ment  about  it,  I  cannot  say  anything
 about  It  It  i  bemg  ver.

 aio! considered  and  will  be  dec  short-
 ly  That  oe  all  I  con  say

 Then  the  only  question  remains
 about  the  leakage  of  foreign  exchange
 by  Burhaluddin,  Head  Priest  of  the
 Bohras  by  hus  activites  I  heard
 about  this  only  last  week,  and  after
 that  I  have  been  trying  to  find  out
 what  the  facts  are,  because  thig  Is  a
 case  which  is  more  than  a  year  and
 a  half  old  and  I  do  not  know  exactly
 how  it  stands  But  it  does  not  refer

 BAU,  7907  ‘14092,
 lo  the  present  Mulla  Saheb  It  refers
 to  his  father,  Dr  Saiffuddin.

 शो  मधु  लिये  :  भी  यह  चला  रहा  हैँ
 कहत  है  ।

 Shri  Morarji  Desal:  I  will  certain-
 ly  try  to  find  out  whet  at  is  I  can
 agsure  my  hon  friend  that  of  any
 off  ne  ted,
 will  not  condone  it  That  is  all  that
 पु  can  say  Beyond  that  I  do  not
 think  I  have  got  to  say  anything

 Mr,  Speaker:  The  question  us
 “That  the  Bill  to  authorme  pay- ment  and  appropriation  of  certain

 sums  from  and  out  of  the  Con-
 soldated  Fund  of  India  for  the
 services  of  the  financial  year  1967-
 68,  be  taken  into  consideration"

 The  motton  हम  adopted
 Mr  Speaker:  Now  I  will  put  all  the

 Clauses  to  the  vote  of  the  House  The
 question  i

 “That  clauses  2  and  a  the
 Schedule,  clause  L  the  Enacting Formula  and  the  Title  stand  part of  the  Hill"

 The  motion  was  adopted
 Clauses  2  and  3,  the  Schedule, clause  i,  the  Formula  and the  Tithe  were  added  to  the  Full
 Shr.  Morarji  Desal:  Sir,  I  beg  to

 move
 “That  the  Bull  be  passed”

 Mr.  Speaker:  The  question  is
 “That  the  Bill  be  passed"

 The  motion  was  adopted
 8.56  hrs,

 The  Iok  Sabha  then  adjourned  dU
 Eleven  of  the  Cinek  on  Monday
 July  24  987/Sravana  2,  890  (Saka)


